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"The tribals are forced by the liquor

| contractors to drink under duress and instances
have come to notice when the tribals have
+ almost bartered away all their harvest for a few
| bottles of liquor. The owners of these shops are
i reported to engage Lathaiti and create a state of
|terror in the region. It is alleged that they
forcibly enter the tribal huts without any fear of
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authority, sometimes under the guise of helping
the authorities to check and detect illicit distilla-
tion. It is reported that in certain areas there are
almost compulsory levies per family or per
lough or per marriage in the form of minimum
consumption of,, liquor on the point of threat
that if he * fails to pay he will be hauled before
law for real or imaginary cases of "illicit
distillation ..."

"Begar and other similar forms of forced
labour as prohibited under Article 23 of the
Constitution are still continuing to exist."
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The House then adjourned for lunch at seven
minutes past one of the clock.
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The HoumcC reassembled after lunch atiwo
minutes past two of the clock.

[The Vice-Chairman Shri Jagdish Prasad
Mathur in the chair.]
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At 1wz A A d gAe A A
a7 v TE & #T AET 7 56 AT WA
24T 7% g & FART ATE qE AT AZN 2
T R o9z #EAr A Woa oAm
warEA & difzw & @ ghom a fw
HEMF1 g Aam | a1 9\ {1 3F
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zo o A A whrlaEm 2 ozaw o9 W
STEETT AT A T arfem

T Arg-ATd { AR weEel & oA A
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HqIATT & g1 an ¥ IA% wmar @ @ 2
ZAET ATRT AE q7F FI ATHGI WIged
FTA T ﬁ'm ZraT & f?T??FI @
g M W1 ag FAr A 2w fraw gensre
W Haga & 917 § Z0 399 9gd ol
weAl 97 A gU ww gas gfy feaer
= ¢ g Wi q, g AR AEAAE
azel A UETH F WIA T U, TEA
#T AR T A | WA & agl, d qw &
oY 9g9 g G 2 owad @i Q¥ s
qreAl #1 gzt wEEw § AR qar S9e9a &
37 agAt % fza # g% fweelt wfg g fw ga
A F ford wmd %0 7 s | aEr A
sqife wmn azt aga aw faar s 20
(Interruption) ezt armdar s gfac

[21 NOV. 1974]

list report of Commissioner of 154
Scheduled Castes & Scheduled Tribes

Faz odm 3E 0 owr oqu & A faAa AT
AT FAT AT U g A7 AL 7 AT
T2 2 w fure W oo mmm 2 T 7
oA -ar & a7 A A 7
wdl o owi, a7 ¥ o6 gfAsr w1 o7ET
gy faaw & o w1t fAFw frar v =@
AT § rvAEm 9 fEan oar, 35 O fear
1, RAT OTHET T0E AF Anr I, TAfAm TR
frem frar wp o Al & g A 2
fr_afws afqw sfama 7 =1 &2 Zir 2
3% nfeforgedr 3o o wEr A 7, avgamAEr
FAT &7 Tey T § 1 TETe 1AM E
Ut ¥ A7 aeT Bz oy § b5 & = fre
AT A2 LA AT HAT 9 ¥ A 1 A7
foa o 917 T+in feam &1 e o 7 faam
T % wraAT o1 A7 A1 ¥, /1 67 ag |
a7 & Tz oot {9 Az wEm R g A
AEAl 2 | gRfA 4 wTE WTAw # a7 aAEEr
e # Frozas ar @ gar fesdr 2 & THF
qr7 ff AT qATAAE ¥, A7 qAATAT ARAT E
¥ vt 31 diferEi F 9T W T AEar g
wE & fagwre TfriEA Wy g areze TfE-
qEd o1 T 41 difewel § gan gur |1 A
%t a7 =fg @1 | fawre feaEa avr Ead
fr zary 7zt 7% 9% wifgs a0 A9 T AreeT,
T ATE W7 I FF A Az g afe
717 T, fzrg arem ey iy w72 Wit wwan 72 wrent
ATRT g7 1 5 AF< areag gr fw e R
7 fag a4 ® 77 sfani—argm, af7r,
o7 wF, SE a8 qgEamd 9 § 9 @ aw
¥ rfai aan 1 ord &, A7 of 7%, WA AT
# g9 aaETaT AvEAr g % fedt s gt qa-
AREA g | g7 a7 w1 favraa w1 ka5 w2
21 femgem & w3 war A 0 Y wwAr o
CIET | S ATRE d =T Al &t A foe
A @Y 98 77 1 % g o Wi g e
&Y il g9 O 479 & a4 K 0% § e
i & g% afsa qra ga e § a0 zEa g,
qg T Tq AT o9 9% 4 a1



155  Motion regarding

|97 TaRaTe ey Siedn]
AT AT wAE wrgeE 41 fRAA zEad fag-
= T wfwsr ¥ v ofa 8 ST o T
F7 AT Z00 % wET ® A (o geeens a1
2, 3% fag g frearae & v am freg
#, T fraEy w20 A1 § oaE e
vt g B #w a2 A e 1 arm o 7
azi +f femgw Tt swensr ag = w0 T Ay
 formy % A7 e A AT 0EAT 9 v
T AIA AAATE 2 | AfGA T@A d [ 4rAn 2
% Py a7z & dt <1 & s w1 2for
am fzar ar, = Aaeg & faar # w1 brotes
TEE H AN, IART gAET fw wEr AT 2
i M 7z gn fw A A oad 9 w0 &
HEAA ¥ IR | T A7 § W1 4907 e
Fw vraf fae A £ 3a T FoarEAr
I 2 F § g¥ T Avy w1 fawmAw a9
mE ATz W aR, 3 W g
TATATH, (7T ) FATT BT IR, Tl Wl
AT AT ATV AATAT A7, AT TR0 W F7E
LT AF R FAIT A AT T 2
THA AIAA ZH FA T
AT H g amE w1 A
LICEEICEE I I
TZ aA IEIA TR AfEa wra T (v
TN AT 97 wET g2 fEAr 2 orwEm oM o9m #
fw wrrat a7 7= ¢ fo gAmfa o9 s
&30 21 w9 7% wreit 1 qwafy v A M
AT AT T T T GAT AL FAEAT L | WA
w2 T urw frEgerarT w1 daaE Al
WA TH ATE AT WARIT 21 VAT £ A AT
wfavm w1 WA T T F A0 T A ®
w1 FaiE (3w € & 3a§ AT § 89 47 wrh
frirz fAan & w7 az fmé arw A @0 and
4

gwre fat waenfa G faan 2 f5 awond @
o A frrAr gan At 1| fzan s agrm
% g gz g7 &1 g w12 47 swr | wae
wrf amam f3 wae @ Avaa Gw e A
& g7 AU 3 w7 wid wgr G ange
A G 50 7 a1 3aw 7 w1 2 = o d w

[RAJYA SABHA]

2\st reportof Commissioner of 156
Scheduled Caste's & Scheduled Tribes

¥ ot faT a9 | T oAVE F A a9 4 )
5 fatzw avwre vt a1 fafzw gewre 7 @
uz fefieama urs Tivz vy $iy wagom N
oy wzr | w7 fafzw avwre § odt w6
A1 FWTE T g a1 g | § 2 7 s
Tz 7 f w3 A d3w A g Ar o
W AN FTEN I I ATH 1 TEMA A wEd
q framgea stz a7 oo A 4@ e &
T, T, PTATT ) T TR 4T fx w0 oan
fAMEM F AL AL, g€ AW, TH, FAATF § EIAT
2\ 9wz 97 faw 3w fr ot afan
#oam adm £ 1 3 A frdmma ar oawa
i Jfest S & A0 9z Fa9a 79 5 7w mEm
E, afaa &, 3o 7, g o & ava w7 p=anr
ZUT IAT AW F1E wAAE ag v afer A
df TR A ATZ wEA AW O WAL A AL AT
ITTHT WAL ATET ATAT T1 G2 FFAT 47 | A7
gz i AT o9z AwA W7 g
FY T AR W TAA 3 7 70§ A
T AT AA "W AT L # Wt wm
7 Al Wt AR A AT | AT AT S fewrd
FAT & A1 7% 4 TF M 07 Gam w2 N
3% ferd 1 #19 AET AT | v A o s
Agl 4 aEr A F gAATFRALL L L (Sterruption)
T HTT FAET AT AET A4 AL W€

w7 &0

st g Fyefaar #t dved st
F drgv vz AT F, AR waA7 frar Ama
T ogary it ® v oaw F oFAA % fanm
AT AT AT T AT NG F, A A 1T
agg TR K A7 W ¥ |

FARAGTA (A AT AW qOET) ¢
zafAm = ¥

-

i 7 % fram A &
AAATT AT

Y TOAACCHN ;. FATAY A(TH TAAY A
ZFrfam |

seaarAad - (N Andm gwE WAl
qET B1E AT AR 21 TAGI AT AHT F
agr faarm



157  Motion regarding [21 NOV. 1974]

o frazam Tag wvefam : &7 maa @
TN OF AT F gy ) WA T OFw wAl
ATET AT AR SRl /T A | §F wre
¥ frar f s gw gz, Avh G W
#mA A1 oz femres gz A= ow
AT |

ATAT, 1917 § ww # difew gwr A

#7 wrfr feer way gt & ATEEn Aifa
g1 % om=a §omw famr oa-wrd
ar Z1-fF Frfioar o= sy o= A
AT E F wAE XA 97 @ ogm A A
£, & w7 01 A ¥ A0 7 ) & ArE aEa
a1, I AF T 4T T7 AT AT T
X3 I g@ gET) #7 w7 g R
77 02 o7 I f% zw oow wfA g dar
gn & wafam mg w@Y wwa o w4 o0 wmnh
qETE ST g FEid gAaT T oag 3w
e e e B B el e e
oAl Afoet ¢ g f@Bfa &% 99 0w
ama o o wafar gasn 528 A
AT AR A i 1007 7 owfz faeg wwm
AL | TAE AE (u19 § wEAaR: urE g
TE W TAT: TAEEE W EfEE AT naE
I OWMT THE FTYOH 4TI AAT T 1914
§ wHa @1 agrs g oA @ 3AE sfzm
q fafrwr w1 wem w7 41 A fafew § owwA
afmardz § gz gmwr ar 40 B osfsar &
SO CSRESC e i B A A S-S
w7 i AR WM aEamz owrw ifEa
gz 91w @ froma §w s wgfafa-
dfaira At 41, fefere ama a0 v, g9
srEfea am fzi ) 3w foers aw W faa
W IA YEE ® oW AT TR0 HIRA
frar ‘feie ara’ fafew aveme o o1
dy | 3EE Fan fe owrr ooE T T g
fq1 wz oaar o oo bR odfRA ol
qqT af=Fw @1E @ @ dr arg qifEa-
WA T AE 9T §4 w1 frar o feaer s
a9 gae fewoT @l [Far o w94
g W

T
Lif

w

list report of Commissioner of 158
Scheduled Castes & Scheduled Tribes
“Whoever in the opinion of the Gover-

nor will be considered depressed classes
will be nominated to the seals of dep-
ressed classes.”
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7z frfeaed arfl a7 §1 wweww 1 ofom-
T W TS | 2o ATEF 7 ag Ag w1 e
qr fw # afer wHE T FEiiE AT
w4 et 7 @ a aten SR 57 941
& TEAl

JTEqETS (= wmlRte wER ")
a @ATa &far

WY IR : g A1 FA aET § |

+t fra Tare Tz Shfaar: & Ry <
§ T8 fiaar § ) w7 far & AT e avew
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IrmqeTR (WY AT gEE W)
arT war At

=t fox wume Teg Abfmar: T @4
AT wEEt 7 A #ifs § wo1 9131, 70
ITEWETT (W0 SR SAw ®jw)
afm frm & ggae atfan g A
fore & aw o
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w frm qow Tap afean: @@ w1 - )
7= up # f& 3= A 7w A0 ®1 09T AED
ey

were iR w1 g 7 W
TeisEw faw wy oed fafeedt o9 @
wa ooy awer s fafre o oo &
oA wrAr g ofe o owm oy daAvE R
g #EE f& @1 odEss e gm o
7t vz fgg & @ o w4 o fEa |
T b owwfam & gm A ¥ owwar) A
WA W1 AR weAr wrgar | afeie |
fs amr wd zw Sl ® A i Adt
o AT & oF oaifA ) wrE ww e
W1 wEEE R § & ow A mar ) feemw
# ooy amw ¥ qm Wie g AT FErd q9m
st ddr sfeer ol A @ W B
R % fwifw gf 7 oW TIR am oww
A ERE oGy

FTATEY (91 W gWl W) |
wr w7 | feer 3 FIm wiEd

gt frm zam far atefom § wroer
§rE wET W A e W awed §
fe o o § = 99 B o oswEm T
BT A Al I L AT @ E L owm aw
ST F qEAT 0T AT XZH £ | 8T W
A& T OAW W OIWTRET Sy ¢

g1 gRe qYe wWlgEr: W gEEt s
g7 T A - |

St CERTOEW | AN FET A fyae
sifem 1 (Imterruption)

ot i qow Tap sl s e
T i iw g fmgn (R aR v g
=i @A’/ o7 fw

LI =1

z7 pwd (W oamdm swe A

Tima, s a0 feaz & W1 o e A/
9% Z 1 UE um HE gurw wiiEm

TRRSHT4—6
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qA N AvAa TAT AEA §, A1 ® oA ¥
= R
WS AT wER AE, AR1, W it L,
(Inrerruption)

Wt fow zaw fag Wi § 9z s
st § froow dvaE W wiE g
wy | F AT 3O TET AT 0 FORT WA W
FT IAG AET 4 | TR A7 ¥ A WTE
feaz Fear w1 aw Av ww e ag
AET §, wAiAT § FA% wpn W 9w g,
fen ag  won s g fe 27 3t Am
T % am i efraat @ feefs @ W
AT ARY EWT R\ WRA OFEWA § OENTU
T GroHT  A4T VAT AW ¢ &2 WAL &
A E oAz wa g 1 gs T a g 2.
WEAET g (FF R AFAT T | FEE W
IT WEA T AT GTAT AT 6 W1
F2E g fwowa § fafew ow § owwme
@ o W vwimaf wifewe W oA
FEE oy oGy o wty f1 @ e oy qfem
afaafad ¥ (au @ Avr e fo@ o,
frg afmafss. & fam 4@ = v fe@
woA gw awi et ¥ fRar owm Yo
iw w7 W Az fewr fe @ w fan
Wi Am s wm 2 fod oW w mATAH
o7 G zar fw ww @w fvm @ @
fome wm o fedft ®owmr e feim oo
a7 @ fyar ang, fedt & gt fo sprefan
@ a1 wa @,

he said to the Viceroy, "Your Excellency,
don't you consider me better than a thousand
graduates?" "Yes, I do", the Viceroy replied.
He said, 'X>0 you know the reason?" "I can't
tt 11 you the reason, but 1 consider you are

better than a thousand graduates," He said,
"May 1 tell you the reason? Because [ am...

TOURlFT 4 W oAy dW 8 om0
ot or =n @0 ft T W wTm oo
% fer oy £ wia of 5f, Sfw w7

34w W simrTn fafese

LR A
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[sft Fora zarer Firg stiefir)
R T om onfw v R
WK | WA FF AT TTIMATRT T
TR T4 a1 TEE ARl 7% #F w7
w1z faqr | &1 @MW W R, W §H A AT
mAmn S AT A §a v sy, 8 osw
FOT | AT semw 7w AifAm.
(Tirne bell rings)

IR (6 sndh AER W)
o4 Wig &% Wnem, @fRe oo driee

o TeRrOAw ¢ W, @E g
Wk e fRaww @ wer Wi
Wt @ W WIT FAHE R T
At freeanw fag  wiefmar 580 s
fre # 5 o g1z T fem

frar am ) wrk faw fa2 IGA 0
IqawrE (61 W gWE A9T)
Wl AUHET |

o TrAAToEe . At o W K
T 3 T E, O T 5 oS e § W
TAWSE F7AT 7 | O WIH W RgeE
fraw n7 faorer @ AW @ AEAT SR
§, I wzm wEa fem oW oo %0
At A o A df, s A
¥ HE wUA ¥ dTi 1 I ¥ A
TF FATE WRAT q@E T FAT B, Wy W
Tt T R

Igewreawr (st A SwrE A
o wwe wigdt dw difam, i oarw &
AT |
ot veArome ¢ of Sefaar o A
T % OUNET W W S R E,
Swt A fom @ W@ oA 2w oW @
E.. . _

I (o) R R AT
o7 AT, WU AT ST 2 9T ATET

ot TETOEY - SR TR A 8, & g
e @ o oz ) odfF 1 ana aEn
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FT AveTElY ®7 T F zAfE oy &FT @
= FF AT G ¥ v ¥ wwiam § oar
WA

(47 TrwAvowor Wew & 95 we Wwe 4 )

ot Fremare fag slivfaan - 55 @
frm a7 T

IOV (Wt R g|E W)
ot wEArm oA oAy gEe A g

S

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR) : I have called Mr.
Makwana.

Yes, Mr. Makwana.

SHR1 YOGENDRA MAKWANA (G,,ja-rat)
: Mr. Vice-Chairman, Sir, [he Commissioner
for Scheduled Castes and Scheduled Tribes has
submitted the combined report for the ye'ars
1971-72 and 1972-73 as late as in'April 1974.
This is because this important post was lying
vacant [or 13 months, i.e. from July 1970 to
July 1971. This is a very serious matter. Even at
the time of submission of this report, the
implementation part of the previous reports is
not placed before the House. Without this part,
it is very difficult to appreciate and evaluate the
work done in this direction either by the
Government or the various agencies. This is
because either the Government is 'mot very
serious about this matter or the Department is
slack in this discussion in both the Houses of
Parliament direction. Every year this report is
submitted before the President and there is 'a
M<iny suggestions are given by various
Members from all political parties but very few
suggestions are either implemented er looked
into and the condition of the Scheduled Castes
and the Scheduled Tribes remains the same as it
was previously.

Even after 26 years of Indenpendence we
have to discuss about untouchabilii atrocities on
Harijans. It is a matter of shame for us to do all
that. This is only because there is no
implementation and what is required to be done
is not done properly. To me, if there is a three-
point
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programme of education, employment and
economic upliftment of the Scheduled Caste
communities, I think many problems can be
solved. For this, first 1 would like to discuss
the education part of it. Government gives
scholarships for education to Scheduled
Caste students but the scholarships which are
given are rather very small and in these days
of economic crisis it is very difficult for the
students to continue iheir studies with such
small amounts.

When there was a hue and cry outside
Parliament <this was raised, but it was raised
to a very negligible amount. Tn this
connection I would like to quote the Com-
mission's Report, para 2.52 at page 67:

"Considering the various facts men-
tioned above, it is suggested that it would
be desirable to increase three times tlie
current rates of the maintenance charges
under the TJost-matric Scholarships
scheme. In case this is not acceptable, at
least there is a clear case to double the
current rates of maintenance ch In this
connection, it is also suggested that the
proposed increase in rates should anply to
the plan and non-plan portion of the
expenditure incurred on the award of
scholarships. Tf this is not done, the State
Governments may not be prepared to
shoulder the extra burden falling on
them."

The Commission has recommended
increasing the amount three times, but it is
not even doubled. The Commission itself has
stated in its Report that it is quite inadequate.
Here I would like to rend para 2.53:

"The Government of India have since
taken a decision to increase the rates of
Post-matric Scholarships from the acade-
mic session 1974-75. However the quan-
tum of the proposed increase is understood
to be only 50 ner cent, which is considered
quite inadequate."

This inadequate increase is also barred by
some conditions which are laid down by the
Social Welfare Department. Now. ihey have
regulated the scheme of scholar-
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ships by regulations and they have put two
conditions. These two conditions are a great
hurdle in getting scholarships for the post-
matric students. Condition 10 says that a
student who is in full-time employment will
not get the benefit of this scholarship
scheme. Condition 11 says only two
children, not more than two children, will get
the benefit of the scheme. Now, Sir, I would
like to discuss these two conditions,

because they are a great hurdle in getting

scholarships. The majority of the

Scheduled Castes and
Schednle

d

Tribes are landless labourers or n

ginal farmers or poorly paid government
servants. Only one member is earning in a
family and the earning is alwajB tlian Rs.
200 per month. If the scholarship is not
given to the poor student, how can he
continue his studies? The  poor people
have, a large family and in every Scheduled
Caste or Scheduled Tribe there  are  not
less than ten members. Ifon the
basis of this condition, the scholarship is
not given to the student. it is difficult for
him to continue his studies.

Now, the second condition is quite deteri-
mental. It says only two children will ; .t the
benefit. Suppose there are two brothers and
the elder one has expired—leaving behind
four children. The younger brother becomes
their guardian. The children cf the elder
brother naturally get the benefit of the
scheme. When the children of the younger
brother come of age up to 'he college level,
they may not get the ber because two wards
of the guardian hr.ie already received the
scholarship.

3P.M.

These are the conditions under which the
benefit of this scholarship will be given to
the members of the Scheduled Castes.  So,
the conditions are framed in such a way
just to debar them from getting the benefit.
Whatever  the Government is trying s is
debarred by these bureaucra ne these
conditions and rules. So. 1 would request
the Minister to kindly look I into these
regulations and see that in fact
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[Shri Yogendra Makwana.]

these conditions are removed from the
regulations. Otherwise, it has no meaning
Definitely, it is giving by one hand and tak-
ing away by the other hand. It is nol giving
also. It is only showing that here is a thing for
you and if you get, they will take i! away.
This is like it. The benefit of the scholarship
is not given at all.
4
SHRI N. G. GORAY (Maharashtra)' I am
not convinced by your argument. He gets
scholarship for two children. Let him
have some family planning also.

St*"R1 B. RACHA1AH
Why should he suffer?

SHRI YOGENDRA MAKWANA : Even
if he observes family planning, according to
the present family planning, he is entitled to
have three children. Both have six children. So,
the elder brother's two children when they go
to college will get the benefit, the three
children of the poor younger brother will not
get any benefit. Even according to you, if
family planning is observed they will not get
the benefit of the scholarship.  So, this is
nothing.

SHRI OM MEHTA : If he does not get
more than two, then?

SHR1I YOGENDRA MAKWANA: 1 am
talking about the guardian who is having the
wards of his younger brother who will not get
any benefit. These conditio'.is are required to
be either revised or dropped from the
regulations.

(Karnataka):

Over and above these scholarships, unless
these ashramshalas and hostels are provided
for the scattered population of the Schednled
Tribes, it is very difficult for them to receive
education. Even for the Scheduled Castes, the
ashramshalas are very wuseful, and the
Commissioner himself has stated in the
Report at page 57 that they are quite
inadequate. In most parts of the country these
ashramshalas are quite' inadequate. I do not
like to quote because the table is very big. If
go on quoting, then you will give me less
time. But I will only mention that

[RAJYA SABHA]
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in paragraphs 2.15 and 2.14, 2.15 and 2.16 on
pages 58 and 59 the tables are given from
where it can be seen that these hostels and
the chhatrashalas for the Scheduled Castes
and the Scheduled Tribes are also inadequate.
I would definitely request the Government to
increase these.

But at the same time, I  would like
to make one important suggestion
about these hostels and "Ashrams". At

present, many of these institutions are
run by private individuals. Some of them
have taken it up as a matter of business.
So many persons in the name of serving the
Scheduled Castes and in the name of serving
the tribal people have started these
"Chhatralayas" and  hostels as a matter
of business, and they make profit out ofjt.
According to the rules and regulations, a
menu is fixed for the week or foi the month,
but they never provide food according to the
menu prescribed. They give something else
to the students. Students are required to
work at the master's house as  servants.

Most of the  family members of the hostel
management enjoy the facilities of these
"chhatralayas"  and hostels. So, these

should be taken away from private hands
and given to voluntary agencies like Harijan
Sevak Sangh or any other institution
which is a registered institution and has a
regular body to look alter them. In my State
in 1958 and 1959 and even in 1960 there
were some committees which enquired into
the matter of hostels, and it Was found
that the food which was given to the
inmates was in-adequate and the quality
also was very inferior. It was never
according to the menu. In some hostels,
the students were not given food for two
days or three days in a week. In one
hostel, it so happened that when we
visited, the students had been hungry
for the previous three days. The,
Committee gave some money and some
sweets were purchased from the market and
given to the students. That is the condition
in  privately run hostels. So T would
request that these hostels, "chhatralayas"
nnd "ashrams" should be taken away from
private hands and given to some agencies
which can look after the students
properly. If that
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is not also adequate, there should be some
popular committees at the district level or at
the State level formed out of social workers
from different political parties, and they
should be required to make surprise visits to
these hostels and look into the affairs of these
hostels. Then alone can we improve these
hostels. (Time bell rings) Sir, 1 have just
started and you ring the bell.

THE  VICE-CHAIRMAN
(SHRI
JAGDISH PRASAD MATHUR):

have taken 15 minutes.

You

SHRI YOGENDRA MAKWANA : I am
now coming to the employment part of it. The
representation for the Scheduled Castes and
Scheduled Tribes in the Central Government
services is quite inadequate. I v?. uld like to
quote from para 3.35 on page 89 of the Report
where the percentage of Scheduled Castes and
Scheduled Tribes in Central Government
services is given.

[JINOV. 1974]

Percentage
Scheduled  Scheduled
Castes Tribes
1-1-1970
Class T 2.34 0.40
Class I 3.84 0.9
Class I3F 9.27 1.47
1-1-1971
Class | 2.58 0.41
Class 11 . 4.06 0.43
Class ITF . 359 1.70
1-1-1972
Class | 3.34 0.5
Class 11 366 0.46
Class TiI 9.94 1.64

&

Sir. these statistics show that they are quite
inadequate, in fact, negligible. So far as the
tribal people are concerned, the percentage is
0.40. This shows that the reservation in
services is nowhere maintained. It is not only
not maintained, but it is totally neglected.
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' The Commission has rightly suggested that
unless there is 50 per cent recruitment
reserved for these communities, it will not be
possible to fill in this percentage. It says:

"

. it was suggested that in order to
wipe out the deficiency in the repre-
sentation of these communities in Central
Government services, maximum permis-
sible number of vancancies, i.e. up to 50
per cent of those filled during a year,
should, be reserved for the Scheduled
Castes and Scheduled Tribes, instead of
22.50 per cent as at present. Information
regarding action taken or proposed to be
taken, on this recommendation by the
Department of Personnel and Admi-
nistrative Reforms has been received in this
office. It is reiterated that this, as well as
other recommendations made in that
Report, which inter alia include extension
of reservation orders to cover easvs of
piomotion by selection in, and to. Class II
and Class I posts should be accepted by the
Government of India immediately."

Sir, this is the positon at present. (Time-
bell rings) I am confining myself to the
Report.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) * That is all
right, but you will have to confine to the time.

SHRI YOGENDRA MAKWANA: 1 am
only discussing the Report. Many Members
here .

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): You have
taken 20 minutes. That is enough.

SHR1 YOGENDRA MAKWANA : I have
just started.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Then you will
lake one hour. You have already taken
20 minutes.

SHRI MAOSOOD ALI KHAN: Please
give- him another 20 minutes.
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THE VICE-CHAIRMAN (SHRI JAG- THE VICE-CHAIRMAN (SHRI JAG-

DISH PRASAD MATHUR)
PLi.ise conclude, Mr. Makwana.

SHRI YOGENDRA MAKWANA: So, this
percentage is not maintained. The
Government has prescribed a  roster for

lining this percentage. But that roster so not
observed, not maintained by many of the
departments. It is my personal experience that
in many departments, they do not maintain
this roster. Even the post of Liaison Officer is
there, but it is a decorative post; the
Liaison Officer
works in the interest of the Scheduled and
Scheduled Tribes. If 1 may quote my
personal  experience of the Income-tax
Department in Ahmedabad, the
I Officer is himself biased against the
Scheduled Castes and Scheduled Tribes. He
never wanted them to come up. On the
contrary, he denies them promotion. So many
officers who are due for promotion are not
promoted for one reason or the other. In many
departments, they give promotion on an ad-

: No, no.

hoc basis. Now this
promotion is such a matter tha*. one
cannot represent against it. In ad-hoc

promotions, there is no reservation. So they
give ad-hoc promotions. This way they avoid
the orders issued by the Minis-of Home
Affairs and by the Government of India.
Unless t.his is checked, it is not possible to
bring up the percentage of Scheduled Castes
people in Government services.

So far as the economic upliftment of heduled
Castes is concerned, 1 would like to say that
a majority of them are landless labourers.
Unless land is given to them, their economic
condition will not be improved. Some laws
are enacted by the Stat? Governments in this
regard. In my own State, two very good
pieces of legislation have been enacted. One
is the Land Ceiling Act and the other is the
Tenancy Act. But the benefit of these
measures lever reached the Scheduled Castes
because the rich peasantry in the villages has
grabbed almost all the land and the majority
of the Scheduled Castes people are deprived
of their right of getting benefit of these lands.

Toming to Panchayat Raj ...

DISH PRASAD MATHUR) : Please do not
take up new subjects.

SHRI YOGENDRA MAKWANA : I have
many things to say . I have not, for instance,
touched upon the problem of untouchability,
and many other things. If you prevent me
from speaking, I will conclude. In conclusion,
I would say that untouchability is a great
stigma on our nation and unless il is removed,
the condition of Scheduled Castes will not be
improved. It is not only a problem of law and
order. It is also a problem of education and
propaganda. One Shri Dinanath Tavkar had
written a very good article in the Times of
India of 29th July.. With a quotatiofi from
that, I will stop. In this article he has
impressed upon the authorities that this
requires propaganda and education of the
public. He says :

"The fact is that most Indians are con-
servatives, the difference being that of
degree and quality only. The conservatism
of those who perpetrate atrocities on
Harijans or other minorities maybe crude
and vulgar; that of the people who expose
the revival of ancient language, culture and
customs is refined. So, we find that All
India Radio has enough time and money
for  Sanskrit bulletins, and plays
innumerable bhajans and Kirt.ins. Vast
sums are spent by governmental agencies
on kumbhamelas and all sorts of religious
worships. But not even a fraction of it is
spent on teaching and inculcating among
the people a scientific attitude, rational
thinking, humane behaviour, the spirit of
tolerance nnd respect for the rights of
others. These ideas do not have a due place
in the school and college curricula. Most
people get enraged when someone refuses
to sing Vande Mataram, but few arc moved
at all when they hear about the inhuman
treatment meted out In Harijans and
Adivasis. Conservatism has made our ideas
of priority topsy-turvy . .-."e

ili72
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THE VTCE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR) : I am now
calling Shri Bhardwa;.

SHRI YOGENDRA MAKWANA: With
these words, I conclude. Thank you.

SHRI JAGAN NATH BHARDWAIJ
(Himachal Pradesh) : Mr. Vice-Chairman,
firstly dealing with the report, I “vould say
that the report has thrown much light en the
problem. It is more of a descriptive nature,
rather than implementation-oriented. The way
in which things have been described in this
report just creates a sort of bitterness among
the other classes in the society. This is an
administrative matter i am surprised why such
things should have been described so
colourfully in the report. I would say that the
report should be brief, implementation-
oriented and suggestive in nature. And, Sir, it
should be placed before the Parliament every
year, at the most within six months from the
end of a particular year. For example, the
report for the year 1973-74 should have been
out by the 31st October, this year and
discussed in the Parliament. No matter
whether the States send the report or not,
whatever is available should be included in
the report immediately after the close of the
year.

Sir, I have very carefully heard most of the
speeches delivered here on this problem and
to me it appears, as the Urdu saying goes, trtsr
srscTT W ) Mr”r i the more the Government
is seized of this matter, the greater the
complications that come up. What is the
reason for this ? I think the way in whicfi we
try to tackle this problem is somethink which
requires deep thinking over it. We talk of
secularism. But what is happening actually ?
As some honourable Member has rightly said,
what happens here gives encouragement to the
rising of new class. We say that ours should
be a classless society. But the way in which
things are drifting shows that the society is
becoming clearly and obviously a two-class
society.
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It has been said that the Hindus are doiig this
and thai and that the Harijans are doing this
and that. This means that bitterness is
growing in this society and a sort of barrier is
being built up between the Harijans nnd the
non-Harijans. So ...

AN HON. MEMBER : By whom ?

SHRI JAGAN NATH BHARDWAI : I am
not blaming anybody. I am only trying to
analyse the problem.

SHRi O. P. TYAGI : It is the Congress
party.

SHRI JAGAN NATH BHARDWAJ
What I mean to say is that this problem is a
complex problem arfd this problem is more of
a social nature and it should be dealt with in
that way only. I am all for the welfare and
upliftment of the Harijans and for tht/ raising
of the standard of living of the Harijans and 1
think that there should be a proper approach
to the prob-leiii. This is what I mean to say.
This pi "Mem is more of a social nature than
of an economic nature. So far as ihe
Scheduled Castes and Scheduled Tribes are
concerned, this problem seems to me to be
more of a social nature than of an economic
or arthik' nature. There are other sections or
classes in the society which are feeling
disturbed over this that the Harijans are being
given everything and there are also other
people in the society who claim equality with
others. So, a sort of hatied is growing in the
society now. So, I say that the economic
aspect of this problem should be tackled in a
different way and should be separated from
the social aspect of the problem. Some of my
friends just now said that there should be
more and more social organisations to tackle
this problem. The Harijan Seva Sanghs and
other such associations should" be thoroughly
reoriented and they should be asked to do this
work properly and they should be encouraged
if they come up on sound and scientific lines
and some other ways of tackling his problem
should be thought of. For example. Mr.
Makwana suggested that there should be
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jIShri Jagan Nath Bhardwaj] seme voluntary
agencies at the district level. In this
connection, I would suggest that at the State
'level there should be a Harijan Welfare
Board and it should be a statutory body and it
should be vested with full powers to look
after the welfare of the Harijans in a way
which does nol create any hatred in any
section of ihe society. It means that the social
aspect of the problem should be tackled in
this manner through voluntary organisations
and also with the help of the Government and
if funds are to be spent, more und more funds
should be spent-on this type of work so that
the Harijans are brought nearer the caste
Hindus and other progress-sive communities,
t

Then, Sir, I would like to suggest that
there should be inter-caste marriages to
bring the Harijans nearer the caste Hindus.

SHRI N. H. KUMBHARE : How to bring
about that ? Who will take thi? initiative ?

SHRI JAGAN NATH BHARDWAIJ
We the Members of Parliament, instead of
making speeches here, should go to these
people and work for the welfare of Harijans.
If we do that, this can be brought about. After
all, we are all brothers and we cannot afford
to be separate and we cannot afford to live
apart and we cannot afford to live in a state
of mutual bitterness. We have to think in
terms of mutual love and mutual
understanding, which arc the basis of
democratic working. . .

SHRI N. H. KUMBHARE : Why should
not an MP, who has got a son, get him
married to a Harijan girl, or if he has got a
daughter, get her married to a Harijan boy ?

SHRI JAGAN NATH BHARDWAJ: 1
am not against that. We should build an
atmosphere that is congenial to this type of
thinking as my friend has said. We will have
to make efforts. But there ' should be some
incentives for inter-caste marriages .

[RAJYA SABHA]
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SHRI O. P. TYAGI : From the Government

side .

SHRI JAGAN NATH BHARDWAIJ

Socially. Supposing there is a Harijan girl
you should build an organisation for her
marriage with a Brahmin boy, or vice-versa.
People will come forward. There should be
an incentive. It is not only the Government \
nich can do something: it is we who can do
something. You can also do something.
Everybody can do something. What 1 mean
to say is, we have to make a shift in the way
in which the problem is being tackled, and do
it in two parts, social aspect and economic
aspect, so that no bitterness is created in the
society but there is an atmosphere of love .

SHR1 N. H. KUMBHARE: These days,
boys and girls marry for love, not for in-
centives . . .

(Interruption)

SHRI JAGAN NATH BHARDWAJ
What I mean to say is that we have to live
together and we have to build up our
democracy. We have to kill the hatred. We
have to kill the mutual bitterness. We have to
create an atmosphere of love, if not between
boys and girls, between men and men. as my
friend stilted . . (Interruptions) 1 am not
against giving any help to the Harijans. But
we should go more and more into the depth
of this problem and try to do something to
solve it in a better wav.

WY e W (ST mEW) . SEE
Fyrers &1, & wow) sewarr T oS #
fo ama Wit =rw Eo—f oy g
T OEWT WY,

IrAwTeaR (@) wehm W arew)

eofoT a TR wwy MEY g +

Wl ¥FOTW W 71-72 @IF 30-70
1 drguer s wfvwrs @ ForE o7 aw
a7 @ F ) 4139 T 7 omwr oaE
T WA AU et § IR 9T wE AT

ot & Wit gmd swernwi aw

: 4

CAR

REIN FTH1



177" Motion regarding

qArFAT, § ATRD A 32 ® 9gd A A
¥ owaa A owmArw o3I 0 wer EROgn
A ZATT Ay AT AT PEET A TR
a1 T AET K FFEm owmara gar e
FUTET AWEOTHT 9T WETST AT | |9a2 &
q I AT FTHA W an—37 awd’ 3a
FT OFT F9 7@ AT—HIT FE ATRT AT
¥ fam  Avrr oz g arfam
FHzfl mF =7 ATEAET 4 AvE e
1w A fAm o=z owwE & foarfa-
FIF AT AT ATNET TF 48T FT 9% 2,
afyw ag wEwT A @ @ W W
T #1 37 v Ty R T v aaw
Fu an fgeg a0 7 omAw F1owmw oA o3
gE AgT =T | IR owEwa R s
oo ¥ & Az wy favar frAmr oo
FAHET ST wegTaT o f' oW g
g swEieE s frar amr 2 gaw
7w T 97 F faem s AT ame
T ZAIL UG A% G AfET HEenr
T BEE AT 4 UW TEW T A W
& am faw sy @, #hewr A nfa T
Wiy fgamr ) wEter it w ozfeaei 4
THEE AT T AAA T A fer i
=ger 9% 97 awHts afEr & oag §3
WY JeEl F A9 ¥ wET 3= afowt 7
o A, af At 3 we Ay S
Eall|

HTFTT, TAE AT AT ag gfeAr 4T
T A UL AeR W fawne e o 39H

[21 NOV. 1974]

7 g i od A oag g frar

g awAy F A o fBEowd o
W IR AT ATEA § WAl TEaEE Wl
fr T W7 faary g st ar faa
i T A TTo amar AvgE T wEEeT
w1 o AT ) zH A Fw oAy fa,

0 T rAEard @ v, §8 oAt fEma |

21st report of Commissioner of 178
Scheduled Castes & Scheduled T\

w A gfaww wr am 7 fE g W

CETAE A A AeT W OSTEEr TaE ),

T T oWE fam mT " AgewEE 41
TIWE A TEEE wAl 41 | A At 7 orw
forgy 31 o w7 AWA A4, e WEATTT A
G 7 ozA fma 1 oAw wmer g
ary gare Fw o foewr w1 vy AW A
3 8 g glead W o oagA §ooR
TaE Z, qgAT E v #, faewr ad ava
ez & mrw o T oarw & oW TR A
gft zfez & Ty o a1 ) wEesT anh A
Al w1 A1 A aE A AT | I oA
f& zudt wr 3w 30 A o7 wERmT AN
T A wrw o Fw s gfoear
9 wwey z ) s ZfEaEr w1 oww o0
TR 77 A8 wedl 2 5 &0 #1 efoaa
7wy & afge gawm @ oart @ fw
w7 fmn # T AN, FA T
s SRy, 7w A W A, TR
forar foesy @y, 7e80e 7 @1 qmd ZHe
for, v ®rE wv w902 e owm @ GeA
At @ ¥, #few fer @1 madr @ AT
W & & aemavr TWoaren godrad
wowre W ogerfag W diwr § oI W
dfpizsr & "ew gfowai & adt mTe
It &1 3 qaa #91, 39 fwE gu S
T wreqT aars ¢ faawr w A FrE g
E1 41 | TEA T wAnT ¢ fw s e
T WAR & Al ¢ ) aftw T frie
Hoqar ger 2 fw owrw oft 3y o fam
0T B WA TP T VE E, WE-TE @i
T WATT T TET £t TE agr v & fw
afewdt #1 warnEl W odw W pET AE
LI 1 A e L B IR E L
Ay 2 8% wh & a9 g fw owwmi v
1 q9Z g 2 Az 97 gfoAl ® s g
geaETT 1 v 2 0 o A fmen gt ez 2



179 Motion regarding

[ weamr =)
ERE Lo i Dl i B i
T oAt qourAT ZET W OORW arT £ A
7 T WFD WaW W gad sl 2 "I
Fo00ET 0T &4 2 Afm g s o3I
T oAty ot @gT 7 oadr mi oA A A
FITT OAE IE TR Z ) AORTT R 40F T
T osma g owfam oy & amdEz &
e wE fE oA A AR s e
g 77 o9 7 owmer ww frEr sfwere g
qifzd AT WTE-WTA IFT W A WIT STE
i arefrg wTwrel T T A9T FE AT
1 odr ) oaE gt a0 47 fend oaE 2
T g & A qge frE q owam
TOFT HEA | AT ¥AT Z7 qA A
wirwT #1 gadr Frae avrar faeer
Al WD HATETT GH "EE ZR
0o EE FE AT AT 3 waeA

=11 T SR el T OTaE OFT

-
L M
=i» i

il
1
IJ

b

M,

=1

st ogsum =R g7, a9 97 7 fE
T § AT A9 W Oq &ES 71 7ui
iw i garer ) awer & agT @1 wTw-
artee mifzal mET wmmALO® O @@ Wi
A1 F faewe TEr 2, o fan @t 3w
e o afea 73 # wmAr Z ' o s
“a AT v Z A e owraw d o7 6
TETSE F] FFET A1 AT, OT9Y TR 04T
T omerE g § fAw oaraArr aEer gt
T oAa gm £ O[T AW Amerrd] ar Ha §
A a1 Ffer aE 2w seE A fag
q AT AT AT W gEAsEl §oarr-
FA
fe @1 T 77 WA & OUET qvA mq oA
a mawn g fr oww 3= A oww g
zafan 8 @A 5wAr § 5 ahmet s
sfzathal 4 "aEnm #U ¥ owvE w fAm
IF HF TEW IBM ENT | AT AF T AW
TF FEMA CAA AT AT FWET ATERT AT
?ﬁff?f?f‘fﬂﬂﬂ‘r%lqﬁwzﬁz%m

T OATT AT, W7 FE T OATT AT FEA

[RAJYA SABHA]

Ust report of Commissioner of 180
Scheduled Castes & Scheduled Tribes

FEar qEar § f& mwa wwrd et &0
feafs & wure wo9 & far §  wEw @l
B, 71 A qfEF 7 a7 oo o
wre fie § T mw Fepr awdn g
Zrr ar, afsd wa =z 4 W3 T oaw
Y T wEAr o AW £ W & oow A fRwmr
¥ oo E owfr § owwmw o oA ow
aueqr 77 55 Banr § fEam w1 0 e,
# an e AEAl F OB oww oaw W osmerd
AT A frafr wd a2 At
It 1 0w wRaT gfEw areAvr awTe
AET FHA AT A7 7 frmar 1a- 0 T
§ wemi ¥ wve Fww G w8 ofr

CqqE WAl § AT A%TE SEEA 4

feafs 1 v T owE | Afew G7 0F oAy
FEAT TEA g % A wayaT 7 T Ama
T 3wl s fowma owE@r 41 o7 zAteaw
# wewr7 7 owrdAr wwar R oS awi -
ST 3 oo W fower gEr oAEwr oI
frafs @ garr 773 F a0 gom7 Ao
AW T | EATAAR W T AF AT UF
i ifEm Al aEEw A9 ¥ oW
AFGME I qAEe A TEM AR §
w5 g wifgw wrmer ®oamo S 20
T AT TE TEEAT AE AT TE 7o T
fam & a7 apdar FeAT FIEAT Fofe Wt

OF T ARIT w9 STEA & AT AR qEaTET

1 a1 Feare 2 2w 37 fama e drfE

T AM-ATA T Ag AT AT TEAT FiEEl
# fr mgw wElEg F o o F1 A7 7 A
e e Afaw s § ogfowar s
9T OAEN ET TET 20 A7 wEAT S OF
fr wn afer wir @27 w4 § @ awd
FHAT N FAC AT T OAWIT T OREAN
F o3a% a=a1 ow oA A9 @y s 200§
77 ¥z awm z fF faw owww &
Al § %A AW ¥ semw wvA 2,
TETT q T AL H T AN %1 ATE A1
FAT Wi | e, & 0w 41 97 A ager

AT

al



181  Motion regarding [2! NOV. 1974]
awar § fr o o o 9w &

gl fedrfrdr Trow § A1 GgelT WE
¥ mer wwr g afew agw § o #
fgeqE e AG AT AT F | T SE

v faedt § ST drgger A ® AW AT

g, afFw dus, TewE™, WEd WA, HATOE
wifs & difagt 1 dgges wv= 7 A W
qET ¥ wE are § ogawr fredr mifadi
T 41 = s 2, AfEd wE ored § oag Ay
T WAL T ) & amwar g iF a3
T 7 # mr wgAr e g R o o
i o Sreper FmE R OWWT A AT
T @M A Wit ag W€ F oawmEA @
9w wEET w1 AT AT T auer &y
ATE TE AT &1 @ gifadi s ag gfaay
ST AET EMT AT garA § f4wT @i

7 A% v e a7 arew 2, A 9
T A %1 fawarr fmmr o & oafe @
I o K faATw W23 weER FT OEET
forp e | g% Aty wE O FE AT g0
T E | WA T gET A awr zfra w
Fefor 7 W mefest & @ 69 797 § W
7 w7 A%y § ww frar s AfER
GEEECAN F AN I

“gm faEt mwrw SRR omEe W

g ayr
&

QU

A AT, 9% AT Avifaw A 3 S
zare == A gm0 ®few omfas T o &
o wfas Fafa 4 w1 foafa 2 e <fer
WA A TR AwET ¥ 4R AT A€ &t
2 fr sfewr @it o 4 Fwer fevrdEE
#iead] ®1 Taad a1 § I T Sy 7
¥ frar & ot e A ¢ foonr war
g & # A TR AR @ 8 W g
2, 77 F AW ogwrr ww i oAt § oA
wr A E A ¥ AW AR w ¥ e
& oW gz f 4@ wdr 1 oam §
def A 0% A AARd ¥ Aws @A

2\st report of Commissioner of 182
Scheduled Castes & Scheduled Tribes

£ A1 BT WA WEENT 4% gers a9
F AAEATT T A T VET £ 1 ¥4 A9 977 7H
AgT agr adEr 71 i adr S § oam
AT WreT gAr & zieawl &1 wwer g7 s
foar &1 378 gfomt &1 aga #d =
g9al & | W & e 7, W dov ara
9 % aw fawwT w7, § = s
EAr g feear ez awr e gz g
w§ 3R afowdt § faw e fer 7o
gUTST 41 sav Zare Ao @5 aser
qAEI & | WTEAT ARA WAAY § WU

CE W UST TAT WY E, Tl el W

I A TS ¥ Ared @1 Abv #1 7 |y
W wgr fr zlomt =1 S0 F 9vi A
H owweA aE Fen wm ¢ a7 § FfewE
T U ST &% O Al IR0 el %) 6
HECIER ICTlE St i Y

Wt T Tm sTEwWrems merEy,  fanr
T A e v ¥ OF O Wi oz 9w E
Uy uEW %, T qwq @R wEA §
Ffeml & Oy & ot woeeE 3EE S
g 1w ¥ w9 g af | aE I
ARHEET AT

TORATCAE (1 W SWly W)
e i e L

ot wemner w7 . § gepR 3T O3
T & yey ®AT AT FHAR A=A GgAN-T0
T @t R a7 w7 A TEaEe aAT
7 WYy ar | g A g ® fAn
a1 #E FAA W w1 wre fw afom @
FHT 100 Fo Fal faar E a1 37 31 917 A
ATF 0T, HIT A F ATE 90 FAT {41
fre a1 100 = B wzem a1 wH@ET §
AT 9T TR A1 1 WA qgANT F WAy A
QErTET WAT ACH FTA FA] K1 AT FICAT
z faa® oz & =17 awATad @w w7 o a1
F HAT AT 7 T A7 F7 9rdar wear fx v
q7 & 7 fado w17 gt & gan wlEat wr e



183 Motion regarding

[=7 wemr =)

mifym fs ot sywre & zore nqm H gwr kW
aar &% gw gfrwe 8 wmfus sfed @
FTwCHEET by

TE qATA & geae A § oA agym
fv z@@ 45 9t w41 gfraal w1 fvmw ww
fear 2, Famir afwer & zwre afeor s o =2
¥ 1 awr wnfi a7 o az faow sy 2
T%_g_l Wa"‘,‘?'ﬁo!ﬂa 2, A ayr far
aurd TSN a6 # a1 #frww o=@ o
1 AYER 41 e, T 52 F [g A oe
Forawa # e afom A oW owedEl,
ol arR Aw a3 ¥ ghe serd sy F ) §
ATAAT WEAT JAF 377 9T Faing eom g
aifgn, femd i & srrd wtwar an fom i
#oacy § oA foeer aaw § ag o1 Ont
T AT | w4y el Ww gfoa &
avaform A€t &, ag oot awean @, wifae o
&, oYz Faepat Ay W famn ¥ Aaww g=E 7RO
R IEA £ owndt AT A afoet & fan
wesA frant ) fa qv A gfexai o favars
721 & 9V 3 Fer § 9T 07w
i o &, Afe fipe oy 39 A gt I
ATTAZ AH 2 )

SHRI N1REN GHOSH [.West Bengal;: S
many stories have come out during the . . .

it WEET Wy c AT A7 A1 AT Win
dra & fen <2 2, Fardt mieal ) sfifes
ST guA o url #§ g R, s Rt
¥y 3, T v R T Y ) oA
figewm sl ¥y Tt e d ST AT RAT O )
Fwe g¥w § wel sfaw AT § AT T
gury wrz fan | wEAT, 4G THW gET AT
gR AgNA | a1 07 W0 AT A A 42T T Wk
e o faan &, wrd TveArd A AR
w, wfawe Wtz §5 A8 & 37 8, a8 wfew 2
forgr wiam W Fwr g 9T s ) T
gw & Faeriy gemers & wrely wordies on ¥
o7 % AW ¥ 17 g0 W A A

[RAJYA SABHA]

list report of Commissioner of 184
Scheduled Castes & Scheduled Tribes
oAl A1z @ o gy @ sfraoand S R

7 T S e S wrky F Ao, oz wheew
AT &, w Crvrrd &, am P s # o)
a7 i il qv £

it T weTn Al - ek A # e
% a7 =ty afoms & 69 ol s esA
1A °iv auT g weAt § 7

wit weaTe e - A foqrE iy & fp e
TAHT T OTAA SO B Al Ay Si§ oaen |
f=itZ wrdy, afrs s 41 o v § mEam
i wr wfow #t AT & w A 77 oauy
feey wwed W1 # @y v § Wi e w
WA WY 918§ £ we g
oYF 57 wE W Agan faear A oer fend e
wwgl QA |

o7 [ & &1 797 357 ¥9 arav 2, i
WA gIEl A ®& g s faom g,
97 A9 ZW AFA TG TE J AA 2 | 9T
=1 & #v aer 78§, A uew oo s W
arz ofah fe & zfraw @1 @ P wma &1
a1z fgay 9v 72 wigET Ewfwws FwEr § oty o
HIF % 97 = AiAa 7w A aEaaa fed
i, T @ Aoy oe e gfewA) § wiag wr A
fomy a1 ¢ @fea wweim & st wwer T
# T agwa gfosmi & wiaw v an foor, afes
Wiy &7 T4 ¥ 7 TN 70 74| 924 2 @i
4T Rwgar gea § —

“fry #1 AT dTETa w1 ATy 346,

9T B qEEET W AT A A 10"
- SHRI SANAT KUMAR RAHA (West .
Bengal): Mr. Vice-Chairman, Sir, my previous
speaker, hon'ble colleague from the Coiigresg
side, has given, some certificates for the
Government and the Prime Minister, Shrimati
Indira Gandhi, when the issue of Schednled
Castes and Scheduled Tribes has. been
undermined by hirn. Sir, I think r.o-body is
attracted to this report because there are no new
achievements in this Report published year after

year. Whatever is there, every year we find many
stories of

0]
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dismal failure on the part of the Government.
Sir, the entire House is one with one idea that
Government in respect of implementation of
whatever promises Government have been
making or whatevei recommendations have
been made by different Parliamentary
Committees, have failed. 1 his is a glaring
truth which comes out in wll the reports of all
Parliamentary Committees regarding
Scheduled Castes and Scheduled Tribes and
the Commissioner's Report. Sir, how is it that
year after year the provisions of the
Constitution in 'his regard are not being
implemented? This is the sharp question
which comes cmt of these discussions. Sir,
after having gone through this Report I have
come to this conviction that the Government
have no serious planning regarding the
upliftment and  development of this
community. Sir, the Government has no
pointed concentration on this national
problem. Sir. v.e all in one voice say that it is
a question of 22 per cent of our population. As
social scientists we can grasp this matter that
there are two lypes of exploitations in our
country. One type of exploitation is by the
capitalists and landlords. And there is another
type of exploitation in India from which they
have been suffering long for thousands of
years, i.e. the exploitation by the upper caste.
After 27 - of our Independence, we have not
been successful to eradicate this blot from our
national life. If there is no political will and
determination to eradicate untouchability, it
cannot be solved. The administration can be
given such direction and the Minister should
be given such responsibility tbat they must
have to explain before the House why they
should carry on their functions without any
achievements. I think there should be specific
responsibility fixed on the Minister. A
Minister of Cabinet rank should take absolute
charge of the department of upliftment of
Scheduled Castes and Scheduled Tribes. Let it
be tried for five years and see what we can
achieve. My amendments follow this
fundamental point. If there is no
determination and will, if no responsibility is
fixed, if there is ignment of task or job to the
administrative officers as well as the Minister,
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this Government cannot implement the
recommendations of these committees
which are very valuable.

Year after year we see from the Reprrt
that the office of Commissioner for Sche
duled Castes and Scheduled Tribes is an
orphaned child created by the Centre.
Neither the Centre nor the State Govern
ments look after it. Why ? The State
Governments neglect it. They do not give
any reply to the Commissioner's circulars.
So, the latest reports are not available to
us. This is a sad picture regarding the
co-ordination between the Centre and the
States. As regards the upliftment of this
national force, which is at least 22 per
cent of our population, this is the glaring
picture which an independent country
cannot tolerate. '

As far as my amendments go, a Cabinet
Minister should be in absolute charge of the
department of development of Scheduled
Castes and Scheduled Tribes. My second
amendment says that some guidelines
should be given to the States to implement
the schemes. If it is not implemented, the
States will have to give an explanation to
the Centre. There must be some such
understanding between the Centre and the
Slate Governments.

My third amendment is there should be , a
tirne-bound phased annual programme
for the development and unliftment of
Scheduled Castes and Scheduled Tribes. If the
target is not achieved, explanation
should be called for from the persons who are
assigned the task. If the Minister fails to
perform his task, he will have to resign from
his office. Another Minister sTiould come
in his place and take up the responsibility, so
that the Scheduled Castes and ; Scheduled
Tribes cannot be suppressed any j more.
These are my main recommenda-, tions.

I would finish by saying that the Com-
missioner for Scheduled Castes and Sche-
demanded some staff. Whv do you not give
it 27 Whv should the Ministry neglect the
demands of the head-
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[Shri Sanat Kumar Raha]

quarters office ? Similarly, the offices in the
States are suffering from shortage of estaff.
Adequate money is not given to them. Unless
sufficient money is allotted according to the
size of the population of Scheduled Castes and
Scheduled Tribes. nothing can be achieved.
All these, thirds are very serious. I reouest our
Minister. Mr. Om Mehta, that he should
seriously consider my amendments. 1 hone the
House will accept my amendments. 1 hope he
wiH go into the matter and there will be a
Minister absolutely in charee of the
Department of Scheduled Castes and Sche-
duled Tribes at least for the coming five years.

St TH I AT ZHIE A1EE w1 wAE
TET AT AT #4971 A7 A1 HZAT AT HIAT AT
FHTA T A1 EW 7AT 95 AFA £ 7

oY WW AgAT AT FH AE1 Ao ?

goawreas (st wndw wAwE qa7)
TTTR[ 7T G FIT |

THE MINISTER OF STATE JN THE
MINISTRY OF HOME AFFAIRS (SHRI OM
MEHTA): Sir, I am very thankful to the
Members from both sides who participated in
this important discussion. As you know, it is
only about a month back that myself and Mr.
Reddy came to this Ministry. And as soon as
we came to this Ministry, we tried that at the
first opportunity available we should place
this twenty-first Report of the Commissioner
for Scheduled Castes and Scheduled Tribes
before both Houses of Parliament so that the
Members have an opportunity to speak on it
and give us the benefit of their ideas and also
for the future we can get guidance from the
ideas which they will be expressing from both
sides of the House. About 30 Members of this
House participated in the discussion. There
were Members from the Scheduled Castes and
from the Scheduled Tribes and some who
were non-Scheduled Caste and non-Scheduled
Tribe Members also participated. And it was a
very good discussion. And I am very thankfiil
to them for the suggestions that they have
given.

[RAJYA SABHA]
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As you know, Sir, this is a major national
problem of a serious nature and of wide
magnitude concerning human dignity and
development, and as such, it needs to be
tackled with equal seriousness, gravity and
intensity, so that the weaker sections of the
society could be brought up to the general
standard in the country in as short a time as
possible. In order to achieve this, it is
absolutely essential to create among all
concerned a sense of commitment anti deep
sense of personal concern for these down-
trodden communities. And this is not a
problem of recent origin; this has been with us
for thousands of years. When we were not
independent, even at that time this problem
was with us. But when our country achieved
independence, we tried to tackle this problem
on a war-footing. And I am proud to say that
for the first time major attention was paid to
this problem. And I may say that vgth the
steps which we have taken up till now we
have not been able to solve all the problems.
As was rightly pointed out by some of our
friends, it is not only a social problem, it is an
economic problem also. But still by taking
those steps we have tried to solve them. We
have not been able to solve them completely
but still we have achieved something of which
myself and the Government of Shrimati
Tndira Gandhi can be proud.

About the points which have been raised by
the hon. Members, I will come to them, to
each and every point. But there have been
some points which have been touched by
almost all the Members, and I will try to reply
to them, and after that I will come to their
specific points.

Sir, many Members have raised the ques-
tion of education. The educational pro-
grammes have yielded high dividends since
1931. I will request the Members to note that
in 1931 the literacy rate of the Scheduled
Castes was 1.9 per cent as the general literacy
rate of 9.5 per cent and that of the Scheduled
Tribes 0.7 per cent. This rose to 14.71 per cent
for Scheduled Castes and 11.29 per cent for
Scheduled Tribes during 1971 against the
general literacy rate of 29.46 per cent.
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Thus, in the case of the Scheduled Castes
the literacy rate rose about eight times and in
the case of the Scheduled Tribes it rose to 16
times, when The general literacy rate rose
only just over three times during ;he last 40
years. Sir, this rise in the literacy rate was
made possible by the various educational
schemes launched by the Government. In the
post-matric education the improvement has
been considerable. In the beginning of the
First Plan, 1164 scholarships were awarded to
the Scheduled Caste and Scheduled Tribe
students. This number is expected to reach
the figure of 3,50,000 in' the current year. Tn
other words, more than 200 times as many
Scheduled Caste and Scheduled Tribe student
are under-going higher education as they
were in the beginning of the First Plan.

4 pM.

Also, Sir, in the successive plans the ex-
penditure on post-matric scholarships has
been on the increase. It was Rs. 2 croies in
the irst Plan, Rs. 7.36 crores in the second
Plan, Rs. 17.5 crores in the third Pian and Rs.
57.94 crores in the Fourth Plan. Hostels
numbering 4,500 have been -constructed
throughout the country to accommodate
Scheduled Caste and Scheduled Tribe
students.

SHRI O. P. TYAGI: Foreign scholarships.

SHRI OM MEHTA: I am coming to that.
Eight hundred Ashram schools have been
established tn various parts of the country
particularly for the sake of the Scheduled
Caste and Scheduled Tribe students in
accordance with the constitutional provision.
Orders have been issued reserving percentage
of vacancies in the Government, reservation
percentage being 15 in the case of Scheduled
Castes and 7-1/2 in the case of Scheduled
Tribes. Sir, in this connection I would like to
say that to tackle those problems Mrs. Indira
Gandhi and her Government appointed a very
high-power committee to review
representations of the Scheduled Castes and
Scheduled Tribes in the services. The
Chairman of
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this high-power committee is the Prime
Minister herself. On this committee arc the
Minister of Home Affairs, the Minister of
Agriculture, Shrj Jagjivan Ram, the Minister
of Stale in the Department of Personnel, the

Secretary, Ministry of Home Affairs,
Additional  Secretary,  Director-General,
Bureau of Public Enterprises, Ministry of
Finance, Director-Seneral, Backward
Classes, Director-General, Employment
Exchange and tbe Director-General of

Employmenl and Training. This Committee
has been appointed only recently. The
Committee had five meetings so far. The last
meeting was held on 9-4-74.

In regard Io the progress in Ihe recruitment
of Scheduled Castes and Scheduled Tribes.
Sir, in the L.A.S, in the last ten years we have
rec iiired 1,248 out of which 229 are
Scheduled Castes. In the 1.P.S., out of 765,
139 are Scheduled Castes and Scheduled
Tribes. So I must say that in the .A.S, and
the I.P.S. and also in Class I and Class II
Central Services to which recruitment is
made on the Dbasis of competitive
examinations, all the reserved vacancies have
been filled by the candidates of these
communities except in one or iwo
examinations in which there has been a
shortfall.

Sir, when Mr. Shekhawat was speaking in
the morning he said something about
reservation in the public sector undertakings.
As regards public sector undertakings under
the control of the Central Government,
directives finalised in consultation with the
Department of Personnel and Ministry of
Law were circulated by the Bureau of Public
Enterprises to the various administrative
Ministries concerned in September, 1969 nnd
again in February, 1971 and in May, 1974 for
issue to the Undertakings under their control
for making reservations for Scheduled Castes
and Scheduled Tribes in their services on the
lines of the reservations in the services under
Government. I am proud to say, Sir. that up to
this time we have Scheduled  Caste and
Scheduled Tribe
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employees in the public sector undertaking as

on 1-1-1971 as follows:—

Class 1 163
Class Il 549
Class T 19,302
Class IV 20,626

(Excluding sweepers)

SHRI Js'. G. GORAY: I pointed out these,|
figures and I tell you that from 1970 to 1972

the percentage has fallen actually.

SHRI OM MEHTA: Itis because earlier the
recruitment was very high. I will i lie

percentage.

sttt o § smravers wEww, fed
AEN ®T TXTE + F WITE ST AR AT
wiaee w1 A1 9iveer fawifsw 2 osawr &
TYAT SEATF

"The best course in that case should be to
amend article 33X of the Constitution under
which the Commissioner's appointment has
been made by tbe President, to make it clea?
that the Commissioner would investigate into
safeguards provided for the Scheduled Castes
and Scheduled Tribes in the Constitution,
other than those indicated in article 16(4),

320(4) and 335 of the Constitution."

T m'#m.wamqﬁrfnﬁ
T wrt o )

SHRI OM MEHTA : I will come to your
point.

ol Wt Ty Saraw @ & wmar g, afew
e wvevatew § & S70 37,635 Wiiewd
# et 2wy A A dwyeT e W 250 8 61T
By greRm # 69 8 1 '

it e g=e gewee - faey amw wawia,

var & s W fradon § =p% ov e oy
£ fr =1 fowdos wze § w o, Pmd w25

Scheduled Castes & Scheduled Tribe*
# Worger &w wrzT, Tae faor s § 0
oemT yrer # fodes g W R
w17 mafan ot 15 g foeAwd §, aEes
TS o i e e , 0y e |
FTET 97 AT ifam; T avy 4T srar agAar
wifey, # W 4R R A

ot wEgAT w9 § 97 wan, 9 danad
at W1 4 77 4, W wer fw oy afew
quzvzfery § e 4@l & )
(Interraprion)
Fa-aareas (=t wodhn gatE g ): Far
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o W wEAr - s v e g T e
¥ W17 2 W quraEy wy §, afew gaw ey
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WEET ¥ W7 WEYET 210E ¥ qYed
15, 96 ST Stfge o AT & o(evn @
AT AvEYF RAEE T PAHOT O G G692
g1 ¥FmE g TE 2 1,221 & W
38 42,852 @ Wiz #4014 F 57,225 8 0
Td AL [ AT qE@eEA F AR qww T #
24. Bo & WY WEAET TN 47 §.25 ¢ |

/|

< (Interruprion. )

stsstam | g iy S sy Al o

it vty st ewwt : wa T Avy w0 faw
urEdz §wET 97 dprE e ¢ /

ol SRR AEdE AwET 97 oW
FaTAT & AT maa § w1 AR § e
T AT WA |

ot WIE s s SOTET SR 418 |
AT WA ATEd g goRtwar d

SHRI OM MEHTA: The increase in literacy
and education has also brought with it problems
of unemployment. In" order to tackle this, pre-
examiriation training centres have been opened
throughout. the country to impart coaching to
candidates appearing in Central and State
Services examinations. Sixteen such centres, 5
for All India Services 'Allahabad, Jaipur,
Madras, Patiala and “oona) and 11 for
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. State Services (Andhra Pradesh, Bihar Delhi,
Gujarat, Haryana, Karnataka, Kerala, Madhya|
Pradesh, Orissa, Uttar Pradesh and West
Bengal) are functioning at present, ic addition,)
there is also an arrangement to get certain
number of candidates for All India Services|
coached by the Rau's r.A.S. Study Circle,
New Delhi.

As a result of taking up this scheme, the
quota reserved for the candidates of these]
communities in the I.A.S., I.P.S. and other
Central. Services is filled in full from the year|
1964 onwards. As a result of provision of|
coaching facilities, about 36 candidates have]
been able to qualify finally for the]
appointment in the All India Services etc.
competition held by the U.P.S.C, in October,)
1973 alone.

In order to keep pace with the march of]
time, students belonging to the Scheduled
Castes and Scheduled Tribes are encouraged
to take up scientific and technical education.
Seats to the extent of 20 per cent are reserved
for them in technical and scientific
educational institutions. Reservations have
also been made in the various industrial
training institutes and the students are
provided with stipends. In the beginning of]
1973 over 18,000 Scheduled Caste and
Scheduled Tribe candidates were undergoing
training in the 357 industrial training institutes
to get training as wireman, electrician, welder,
carpenter, turner, etc. These students are paid
stipends at the rate of Rs. 45 per student per
month.

Just now Shri Tyagi asked a question about
foreign scholarships. Deserving students
belonging to the Scheduled Castes and
Scheduled Tribes are also encouraged to go
abroad for studies by awarding them
scholarships. Under this scheme so far 232
scholars have been awarded scholarships for
studies abroad.

SHRI RABI RAY: Out of?

SHRI
EAE

A

YrarrAgt £ oot o AR amq
A gen faar '
OM MEHTA : It is not here
78 RSS/74—1.

T
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The scheme of tribal development blocks

has been the most important economic
development scheme for the Scheduled
Tribes. There are at present 504 Tribal

development blocks throughout the country
which cover all the areas with tribal
concentration of 66.3 per cent and above.
Each tribal development block is allotted Rs.
10 lakhs in stage I, Rs. 5 lakhs in stage II and
Rs. 10 lakhs in stage III. In addition, the block
gets Rs. 12 lakhs in stage I and Rs. 5 lakhs in
stage II from the community development
sector.

So, Sir, like this we are trying to do
whatever is possible so that the economic
conditions of Scheduled Castes and Tribes
improve and they are brought to the general
level of other people.

Hon. Members have raised several points.
One by one I will deal with those points and
satisfy the hon. Members who have raised
them.

Shri Deorao Patil raised the point that there
are many area restrictions in the lists of
Scheduled Tribes which are a cause of many
anomalies and difficulties for tribals. The
tribalr are not able to derive benefits because
of such area restrictions. These restrictions
should, therefore, be removed.

It is true that there are area restrictions in
the lists of Scheduled Tribes. With a view to
removing the area restrictions, wherever

Fnecessary, and also other anomalies which

exist in the lists of Scheduled
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Castes and Scheduled Tribes, the Govern-
ment introduced the Scheduled Castes and
Scheduled Tribes Order (Amendment) Bill
in the Lok Sabha in 1967. This Bill,
however, lapsed due to the dissolution of
the Fourth Lok Sabha in December, 1970.
A fresh Bill for revising the lists of
Scheduled Castes and Scheduled Tribes
which inter-alia will also seek to remove
area restrictions is being prepared in con-
sultation with the Ministry of Law and
Justice and we hope to introduce this Bill in
the near future, in the minimum possible
time.

Shri D. K. Patel, the only backward class
Member, from lan Sangh, also raised a
point. I expected that Jan Sangh which is
saying so much for Scheduled Castes would
at least have one Member from that
community in the Rajya Sabha. You know
there is no direct election to this House
because Rajya Sabha members are elected
by the State Afsemblies. I thought they
would have at least one Scheduled Caste
member to speak for Scheduled Castes
Unfortunately Shri D. K. Patel

st vl e e

WEGET ®1eE § # Wi O are i a9l

CHEETE ZTE W1 & wanee Frar &

1 dvq wET AT § owmE A

Faor 9 & & awit g5 Tap i azf a7 0

ot oy wREer o gl w7 AT 57 TR
e WTE 15 WsET ¥ 1 Eo We 7AW
wftgqeis= 910 ¥, qm 5§ wWrTE A9 IR A
et | & Wt WEqEe wwe & A4, S vAE S
¥

oft ¥ fag WA

g A Gz A1 w7 faay

f arra mast fooly @ gy & e T

ot W #qran foedy ol T g 3
QTTH AT Gt Wl qgl § 0 zare o Tfan
fert By ¥ ¢ AW 41, WErrTer A, wENIE
craA s afs s amrwir g Frar 2 IS
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Sir, Mr. D. K. Patel raised the point that
the employees of the forest labour co-
operatives are sophisticated and do not
belong to the tribal groups. Local Scheduled
Tribes should be trained and employed in the
co-operative societies. A Study Team on Co-
operative Structure and a Study Group on
the Relief of Indebtedness, Land Alienation
and Land Restoration in the Tribal
Development  Agency  projects  were
appointed by the Government of India,
Ministry of Agriculture. This Team has
suggested certain basic features on the
approach to co-operative development for
the tribals in the project areas. The State
Governments hava already been advised to
adopt the model suggested by the Team for
the preparation pf integrated tribal
development projects.

Sir, Shri Buragohain raised the point that
no separate hostels should be established for
the Scheduled Castes, but only reservation
for them should be made in the general
hostels. Sir, there cannot be two views on
this. The Government is in full agreement
with the view expressed by. the honourable
Member that there should not be separate
hostels for the Scheduled Caste and
Scheduled Tribe students. Keeping this in
view, seats in the existing Scheduled Tribe
hostels in the States and the Union
Territories are teserved for the uon-
Scheduled Caste and non-Scheduled Tribe
students, particularly in the case of the
Scheduled Caste hostels to give them a
cosmopolitan character and the States and
the Union Territories have been requested to
consider the desirability of issuing ins-
tructions that if a non-Scheduled Caste
student refuses -accommodation in a hostel
run for the Scheduled Castes or Scheduled
Tribes, he should not be allowed accom-
modation in any other hostel.

[Mr. Deputy Chairman in the Chair]

In the general hostels also effort" are
made to reserve seats for the Scheduled
Caste Students.

Sir, Mr. Buragohain raised another point
that a coaching-cum-guiding centre should
be established at Shillong or Gauhati
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for catering to the needs of the North-Eastern
Region. Sir, there are at present four
coaching-cum-guiding centres at Delhi.
Kanpur, Jabalpur and Madras and these are
run by the Director General of Employment &
Training. The purpose of these centres is to
coach the Scheduled Caste nnd Scheduled
Tribe candidate for Class TH posts so that
they may gain confidence to face interviews.
For this purpose, the main criterion for
selecting the location of such centres is~ that
there should be a fairly large number of regis-
trations in the Employment Exchanges and
also there should be a fairly good employment
potential. In Gauhati and Shillong, Sir, the
number of persons registered with the
Employment Exchanges is not large and,
therefore, the opening of such centres in these
places will have a low priority But still I may
assure him that whenever we think of opening
any coaching centre, we will keep Shillong in
view.

Sir, Mr. D. K. Patel said that there are
delays in the grant of post-matric scholarships
and that ad hoc payments should be made at
the beginning of the academic year. The
Government is fully aware of the strength in
this argument that the delay in the dis-
bursement of scholarships defects the very
purpose of the scholarships as the benefi-
ciaries belong to the poorer sections of the
society. The Ministry has, therefore, been
repeatedly impressing upon the State Gov-
ernments, who are the implementing authori-
ties, to take suitable steps to eliminate the
delays in the disbursement of scholarships
One of the suggestions made by the State
Government was the adoption of measures
like ad hoc advances so that the students get
some monetary help when they join the
colleges. The replies received from the State
Governments show .that some of them like
Gujarat, Haryana, Kerala, Karnataka,
Maharashtra, Tamil Nadu and Orissa have
implemented the suggestion and all the State
Governments have taken steps tc minimise the
delays in the award of scholarships.

Sir, Mr. Rachaiah yesterday and> Mr.
Makhwana tod&y raised the point about the
restrictions which have been recently
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placed on the scholarships, which are post-
matric scholarships, which are being given to
the Scheduled Caste and Scheduled Tribe
students.

As I said earlier, it is for the first time that
we are spending about Rs. 107 crores on post-
matric scholarships. I cannot say actually that
we have "doubled the amount of scholarships,
but in some cases it has been doubled, while
in some other cases there is an appreciable
increase in the amount which would be given
to Scheduled Caste students .
(Interruptions). Also a girl student will be
getting an increase of Rs. 10 and Rs. 15 over
what a boy student would be getting.

To rationalize the whole thing, we have Io
put some restrictions. These are not
restrictions as such; these would not hinder
the progress of Scheduled Castes. One
restriction which has been imposed is that
students in fulltime employment will not be
eligible. Students pursuing their courses at the
ITIs will not be eligible. Only two children of
the same parents will be entitled to receive
scholarships.

Sir, the main consideration before the
Government has been that the provision of
scholarships to those in full time employment
was leading to a considerable misuse,
particularly in large urban areas where There is
a mushroom growth of institutions of higher
education. If an individual ha* full-time
employment, he can support himself and
finance his own education, which,* in any
case wiH be on.part-time basis...

SHRI YOGENDRA MAKWANA: Why
only the children of a parent ? This should be
for guardians also

SHRI OM MEHTA : Yes. The second
restriction is that students pursuing their
courses at the 1TI will not be eligible.
Students pursuing ITI courses are already
provided under the scheme of D.G.E&T and
State Governments, and they get altogether
Rs. 45 per month. Many of the ITI courses do
not require matriculation as the minimum
qualification for admission. Therefore, they
do not qualify under the general scheme of
post-matric Fcholarships.
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The third thing is that all the children of the
same parents on guardian, as said by Mr.
Makwana, will not be entitled to receive
scholarship; only two children in a family can
get full assistance. If two children in a family
get full assistance for higher education, it can
reasonably be expected that it will support the
education of others in the family. If two
members in a family receive University
education, the status of the family is also
expected to rise automatically, not requiring
State assistance. I have said that Rs. 187
crores have been provided. But there is no
fixed amount. We have written to the States.
All those students who come to the post-
matric class, whether it is engineering, M.A.,
M.Sc., etc. will get scholarships. Nobody
would remain without a scholarship.

SHRI R. RACHAIAH : Why only two
children in a family ? ...

SHRI OM MEHTA : We want family
planning. We do not want Mr. Pahadika
produce half-a-dozen children.

(Interruptions)

Mr. Barman also raised some points. The
Tribal Reserve created-by the Maharaja for
protecting the tribals should not have been
done away with. The tribals have been
reduced to a minority in Tripura with the
influx of refugees from Pakistan and are
being exploited. The Tripura Land Revenue
Act, 1960, is not being implemented. The
land belonging fo the tribals has been
grabbed by land-grabbers and moneylenders.
The present legislation legalises all land
transactions up to 1969. This has deprived the
Scheduled Tribes of their land.

Sir, the Tribal Reserve Order issued by the
Mabharaja of Tripura was repealed on account
of the following reasons. (1) Major portion of
the Scheduled Tribe population, about 66 per
cent, has beerr staying voluntarily outside the
erstwhile Tribal Reserve interspersed with
non-tribal population. (2) The erstwhile
Tribal
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Reserve and reserve forest constituted over-
lapped one another with definite dis-
advantages to the latter. (3) It served only five
tribes as against 19 recognized tribes of
Tripura and was thus discriminatory in
nature.

SHRI B. * D. BARMAN: You irfty extend
it to 19 tribes. But why was it restricted to 5
tribes?

SHRI OM MEHTA : The Tripura Land
Revenue and Land Reforms Act, 1960, has
been amended by Tripura Land Revenue and
Land Reforms (Second Amendment)
Ordinance, 1974. This ordinance envisages
preparation of field index of every plot in a
village recording the status of the actual
possessors which would take care of any
disputes arising out of tribal land having been
occupied by non-tribals. Further, the said
ordinance empowers officers of the State
Government to restore possession of illegally
alienated tribal land to the original tribal
owners. The ordinance does not bar any
aggrieved persons from seeking redress in
civil courts in matters of land alienated prior
to 1-1-1969.

Shri Brahmananda Panda spoke about the
inadequate development in tribal areas.
According to 1971 census, the population of
Scheduled Tribes constitutes about 7 per cent
of India's population. In pursuance of the
constitutional provision, the welfare of
backward classes has been receiving the
attention of the Government since
Independence. Special programmes for the
welfare of backward classes have been
undertaken in the successive Five Year Plans
and the size of the investment on special
programmes for the welfare of Scheduled
Tribes has been increasing from Plan to Plan
as will be seen from the progress of
expenditure indicated below :—

First Plan 17 crores
Second Plan 41 crores
Third Plan 53 crores
1966—69 36.27 crores
’ Fourt Plan 82 crores
Fifth Plan 305 crores (allocation)
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During the Fifth Plan, a new strategy for
the development of Tribal Areas has been
evolved. According to this, Sub-Plan,
Integrated Tribal Development Projects have
to be prepared to cover all areas having more
than 50 per cent of tribal concentration.

Shri N. G. Goray said that there was a
heavy drop-out in primary and middle stages
of education. This is due to the economic
conditions of the Scheduled Castes and
Scheduled Tribes. The States should be asked
to take steps to minimise such wastage. The
educational facilities proposed to be created
during the Fifth Plan, will primarily benefit
the Scheduled Caste, the Scheduled Tribes
and other weaker sections of the population.
Incentives, in the form of free mid-day meals,
books and stationery, stipends and uniforms
and attendance scholarships for girls, are
proposed to be provided for promoting
enrolments and, what is more important, to
ensure the retension of the children in school
for the full period. The outlays provided for
these incentives in the educational plan will
be utilised mostly for the benefit of the
weakest sec-lions. Provision has also been
made for the establishment of Ashram
Schools in tribal areas. As Goray Ji knows,
the poverty of the household is the major
reason for premature withdrawal of the child
from the school. Studies have revealed that
the incidence of wastage and stagnation is
much higher in the case of the Scheduled
Castes and the Scheduled Tribes children. The
organisation of part-time classes can, by
enabling the children to receive instructions at
a suitable time, substantially reduce the
withdrawal from school of the children of the
weaker sections for domestic chores, thereby
improving their chances for further education.

In short, our endeavour will be to reduce to
the maximum extent drop-outs wherever they
occur by providing suitable facilities to the
children belonging to the Scheduled Caste and
Scheduled Tribe communities. The States will
also be sounded to take remedial measures to
achieve the objective*.
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Shri Rabi Ray raised a point about the
powers of the Commissioner to investigate
into service safeguards and calling the
relevant records. Sir, the Commissioner for
Scheduled Castes and Scheduled Tribes has
raised the following two questions 1)
whether he can call for the original records
and files in specific cases where complaints
have been made to him so that ho can satisfy
himself that the safeguards provided for the
Scheduled Castes and Scheduled Tribes in the
Constitution have not been violated. Sir, it has
been considered at the highest level. And a
high-powered  committee  under  the
chairmanship of the Prime Minister
considered this problem and some decisions
have been taken. These decisions are: Files
relating to the appointment of candidates
belonging to the Scheduled Castes and
Schedule Tribes against the reserved quota
should on demand be made available to the
Commissioner for Schednled Castes and
Scheduled Tribes. In all other cases,
comprehensive notes explaining the position
may be furnished to him. Should the
Commissioner have any reservation or doubts
in regard to the explanation given, the matter
may be referred to the Home Secretary who
will go through the original records and
answer the queries by the Commissioner, and
wherever possible he will also send the record
with the file, and the Scheduled Castes and
Scheduled Tribes Government employees
njay be permitted to write to the
Commissioner for Scheduled Castes and
Scheduled Tribes direct on matters relating to
the appointments against the reserved quota.

Y vy gHE g A% q%T ¥ oar
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SHRI N. H. KUMBHARE (Maharashtra):
Sir, the question is, when the Commissioner
has got the power, the report is given by the
Home Secretary. Now the report is given by a
person against whom there is a grievance that
he has done something which amounts to
injustice to a particular employee. Here the
question is whether the Commissioner could be
given the power to look into the records of a
particular case.

ot @ A ITEaia wgEd, 2N 9T
ATHATATL THED & TE § | WAL A AT
51 famrfen & fe a1 a0 ama smifas a8
grET & 1 @1 gEeT wawa qqr g g !
SHRI N. H. KUMBHARE : When the
Home Secretary could call for and examine
the files, why not the Commissioner? The

Commissioner has got a better status, and he
is a man of independent status.

SHRI RABI RAY: They do not trust hirn.

SHRI OM MEHTA : We trust him. It is our

girH A @ g 7
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qt ot e wyfar gawr faefo wm
fae |

MR. DEPUTY CHAIRMAN : You are
going on repeating it. Let him reply.

SHRI OM MEHTA: Mr. Kumbhare, I have
already said that files relating to the
appointment of candidates belonging to the
Scheduled Castes and Scheduled Tribes
against the reserved quota should on demand
be made available to the Commissioner.

|
ed Castes & Scheduled Tribes
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R. DEPUTY CHAIRMAN : Mr. Rabi Ray, you
have made your point very clear. Let him
continue.

SHRI OM MEHTA : Sir, Mr. Kumbhare

fairness  that the President appoints the rajsed one other point that the Report of the
Commissioner for Scheduled Castes and Commissioner is usually annual but this time,

Scheduled Tribes.
(Interruptions).

the Report covers the period of two years,
which is contrary to the direction of the

President. The present Report covers two years,

st vt T Afaus # & | qmowr 5% A
T TEAT 1 |

it Wty dgen ¢ sfaarr i gna fr Ty

viz. 1971-72 and M>72-73. Since the post of
Commissioner was vacant for near about a
year, it was not possible for the Commissioner
to be up to date with the submission of his
Reports.
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Sir, the Commissioner made a request for
permission to submit a report covering the
years 1971-72 and 1972-73. The request of
the Commissioner was agreed to after
obtaining the approval of the President in the
matter. In future, the Reports of the
Commissioner will, however, continue to be
annual.

SHRI N. H. KUMBHARE: Sir, the
Constitution envisages that this problem of
Scheduled Castes and Scheduled Tribes will
be taken up with due care, more care. |
cannot understand why this post has been
allowed to remain vacant for 13 months.
Unless the hon'ble Minister gives us cogent
reasons for that, we will not be satisfied.

SHRI OM MEHTA: Sir. difficulties were
there.

SHRIN. H. KUMBHARE : Was it a
case of...

MR. DEPUTY CHAIRMAN : Mr. Kum-
bhare, you keep on talking without allowing
him to speak.

SHRI N. H. KUMBHARE: He hai no'.
satisfied us.

SHRI OM MEHTA: Sir, it remained
vacant because we could not find a right
man. As soon as we found a right man from
Maharashtra, we immediately filled it up.
You must see that it is a Congressman who is
giving this Report and you are criticizing it.
You could not have expected a better report
even if he were a member from the
Opposition.

ot 53 fag wavya: a@) gwr fr Py
wrad fewz % faar

it 5wy dgAr ;. fewr et faar afew shma
a1 t=3T

ot 491 fag WwEA w9 T F §

oy s = ey o

SHRI OM MEHTA : I want to make it
clear that it is the policy of our politics
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that we can adjust the people wherever we
want them, a right person in a right place.
This person was a right person and we have
placed him there.

Sir, Mr. Dwevedi has raised a point that
there should be a high-powered National
Committee under the Chairmanship of the
Prime Minister to look after the interests of
Scheduled Castes and Scheduled Tribes. As
announced in the early pait of my speech, a
committee under the Chairmanship of the
Prime Minister, of which some Cabinet
Ministers and others are members, has been
appointed and they will be looking into the
cases of the Scheduled Castes and Scheduled
Tribes. A parliamentary Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes consisting of 20 Mebmers from Lok
Sabha and 10 from Rajya Sabha was first
constituted in December, 1968 by the Fourth
Lok Sabha. At present, it is headed by Shri
D. Basumatari. Similar committees of State
Legislatures have been set up in some States
also.

Y [ TETH AN . /IT T (A oF Hew
¥ fafaedt #1 a¢7 gar 23 o 99 aF um
qzZ F14 AGL FG a9 % g ANEAT A @l
ghir |

SHRI OM MEHTA: I have no objection to
have a separate Ministry. Sir, as Mr. Om
Prakash Tyagi knows very well, this subject
was a part of the Ministry of Social Welfare
nnd Education. It is less than a year that it has
come to the Ministry of Home Affi.irs
because we thought that whenever there are
cases of untouchables and Scheduled Castes
and Scheduled Tribes, generally because it is
a State subject, we have to be in close contact
with the States and State authorities, so it is
better that it is placed as a part of the Home
Ministry and Home  Minister  Mr.
Brahmananda Reddy is the Cabinet Minister
for this and we are just helping him in
discharging these duties. And, still, Sir, so
many high level committees are being
appointed which look into it that whatever
we decide at the highest
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[Shri Om Mehta.] level is implemented,
because the main point, Sir, is that
whatever we decide, whatever steps we
take, are implemented.

Then, Sir, Mr. Dwevedi raised the point
regarding the need for our using mass media
for removal of untouchability, particularly
All India Radio. Sir, I must inform him of
the work done during the period 1971-73 by
the various media of the Ministry of
Information & Broadcasting for removing
untouchability. Sufficient work has been
done in 1971-72 and 1972-73. There have
been 145 plays and features in 1971-72 and
234 in  1972-73. Likewise, plays,
discussions, sketches, poems and songs and
other items; the total number in 1971-72 had
been 854, and in 1972-73, 1067. Along with
tliat the Song and Drama Division have also
done something for the eradication of
untouchability. This was one of the most
important things on which the publicity pro-
grammes of the Song and Drama Division
were arranged. During 1971-72 and 1972-73
they had presented 270 and 2,000 such
programmes on the theme of untouchability
through various agencies in the field. Also,
the Films Division of the I and B Ministry
has produced three documentary films. One
is Vivtims of Tradition', the second is The
Harijans' and the third is Tested Berries'.
All/these deal with untouchability.

Mr. B. Rachaiah said that the number of
girls' hostels and Ashram schools should be
increased. In the Fourth Plan the provision
was Rs. 2 crores and in the Fifth Plan we
have increased it to Rs. 4 crores. Whatever
more can be done in this field we will do.

Then, some Members raised cjuestions
relating to DDA. I am proud to say that
when myself and Shastriji were the con-
cerned Ministers we did something for die
first time. There was a combined reser-
vation for Scheduled Castes and Scheduled
Tribes. Under that 5,400 persons have been
registered with DDA under different
categories. Earlier also there was reser-
vation. The DDA constructs houses
foi
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the middle-income, low income and the
economically weaker sections. There was a
reservation which included war widows,
political sufferers and ex-Servicemen. We
made it that 15 per cent reservation will be
exclusively for the Scheduled Castes. In
that, up to this time we have allotted 195
houses to the middle-income group, 386
houses to the lower income group and 1569
in Janta group. For the community services
personnel like tailors, washermen and
barbers, we have allotted 405 houses. The
total number is 2,555. In this case also we
are trying to do whatever is possible. In
regard to flats we have said that 15 per cent
reservation will*be made for allotment
exclusively to persons belong to the
Scheduled Castes. Whatever money was
being charged from others, it has been
reduced in their case. They have to give Rs.
2,500 against Rs. 5,000 in the middle-
income group. We charge only Rs. 2,500 in
the middle-income group if he comes from
the Scheduled Caste. For the low income
group, instead of Rs. 3,000 only Rs. 1,500 is
charged. In the case of the weaker sections,
they have to pay Rs. 500, but the Scheduled
Castes hare to pay only Rs. 10O for getting
reservation for one house. Like this
wherever it is possible we are looking into
it. I want to say that in some of the villages
we still find untouchability. Still offences
against untouchability are there. Sometimes
for taking drinking water from wells and
other things precious lives are lost.

There also we have been trying to pay
our attention and special cells are created to
look into the grievances of the Scheduled
Castes and the Sheduled Tribes. In regard to
the employment of the Scheduled Castes
and Tribes in the Government service, a cell
has been set up directly under the respective
Chief Ministers in Andhra Pradesh, Bihar,
Haryana, Himachal Pradesh, Kerala,
Madhya Pradesh, Maharashtra, Karnataka,
Orissa, Punjab, Rajasthan, Tamil Nadu and
West Bengal. In UP, a special cell has been
set up under the charge of the DIG to
undertake prompt enquiries into the
complaints involving offiences against
members of the Scheduled
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In Gujarat, special cells have been set up in
charge of police officers at Rajkot and Godhra
to investigate into serious complaints of
atrocities on the Harijans and other minorities.
Besides, these problems are dealt with in the
office of the State IG of Police by an officer
with the rank of Assistant Inspector-General
of Police. So, to this also we are paying our
attention.

Some Members referred to what is being
done for them at a high level; I must say that
it is for the first time that in Shrimati Indira
Gandhi's Cabinet, out of 61 Ministers 14 are
belonging to the Scheduled Castes and the
Scheduled Tribes. And if we take the
minorities also .

SHRI NIREN GHOSH : Why not make a
Scheduled Tribe man as the Prime Minister of
India ?

SHR1 OM MEHTA : This privilege goes to
my party. Shri Sanjivayya who is no more
with us was made the Congress President. He
was also a Minister. (Interruptions) Just listen
to me. When you were in West Bengal, what
did you do ? Why did you not appoint any
Scheduled Caste man as the Chief Minister ?
You were in power in Kerala. Did you
appoint anybody as Chief Minister ? It is we
who appointed Shri Bhola Paswan Shastri as
Minister.

it it T ;= fufree a1 299 aamar o

SHRI NIREN GHOSH : If you refer to so
many Ministers .

SHRI OM MEHTA : Mr. Ghosh, your
party was in power in West Bengal. They
were in power in Kerala. Before you say that
we appoint some Scheduled Caste man as the
Prime Minister, he should have thought in his
mind what they did when they had these two
States in their power. Did they appoint any

Scheduled Caste member as Chief Minister
?

PROF. D.P.CHATTOPADHYAYA:
Not even as party general secretary.

78 RSS/74—38.
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SHRI OM MEHTA : Not even their party's
general secretary, not even as lhe party's
president. In Urdu there is a saying—

‘ZreT F arg A1 % /e faan F 97
(Interruptions)

MR. DEPUTY CHAIRMAN : Let him
continue.

SHRI OM MEHTA: They say that we have
not appointed anybody to high positions. Mr.
Bhandare is the Governor of Bihar. He is from
the Scheduled Caste. Mr. Chedi Lal who is the
Lt.-Governor of Pondicherry, is also from the
Scheduled Caste. In' the UPSC which is the
highest statutory body to recruit civil servants,
we have got two members, one is from the
Scheduled Caste and the other is from the
Scheduled Tribe. In the High Courts of the
country, in four High Courts there are Judges
who corae from the Scheduled Castes and the
Scheduled Tribes. Also in the Rajya Sabha
and the Lok Sabha, we have the privilege of
electing as our Deputy Chairman and the
Deputy Speaker persons coming from the
Backward Classes.

SHRI O. P. TYAGL
Supreme Court ?

What about Ihe

SHRI OM MEHTA: I am very sorry

SHRI 1. T. SINGH (Manipur): For the
information of the Hon. Minister, the present
Chief Minister of Manipur is from the
Scheduled Tribe, the present Ambassador to
Burma is also from the Scheduled Tribe, the
present Chief Secretary to Government of Goa
is also from the Scheduled Tribe, and a
member of M.P.S.C, Manipur belongs to
Scheduled Tribe. But when we see the
performance, in the Congress we have 144
Members in the Rajya Sabha. I do not talk of
the Lok Sabha because there it is for the
people to elect their Scheduled Caste members
or not. In the Rajya Sabha they are elected on
the party strength and they can immediately
return anybody they like. So out of 144
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[Shri I. T. Singh.] Members, the number of
Scheduled Caste Members is 29 which is
more than 20 per cent. The C.P.I, has 2 out oi
12, that is, 17 per cent. But when we go to the
J ana Sangh, there' is only one Member, an
Adivasi, which means only 8 per cent. About
D.M.K.—I am sorry Mr. Mariswamy is not
here—against Ii, there is none now. Before
1972 they had one Member, Mr. Appan. He
was very vociferous in speaking, in raising his
voice but he is no more here.  Even he has
been replaced.

The same is the case with Mr. Rajnarain.
B.L.D. has one or two Members from the
Backward Classes but not a single Membci
from the Scheduled Caste. Therefore, before
asking the Congress to do something for the
Scheduled Castes and the Scheduled Tribes,
let these parties do their own bit. Sir, we are
always prepared as much as we can to help
them. They are exploited sections of the
society which have not been exploited for
hundreds of years but for thousands and
thousands of years. We have to bring them at
par with the other sections of the society. I
admit we have to do much. But I can assure
the House that Indiraji and her Government
wiH be second to none in ameliorating their
condition. in giving them economic assistance
so thai they can come at par with the other
sections. Others also, while they say so much,
should do at least 50 per cent., if not more, of
what we are doing.

SHRI SANAT KUMAR RAHA (West
Bengal): I want to know from the Minister
whether adequate staff demanded by the
Commissioner has been given.

SHRI OM MEHTA: If it is not given, it
will be given.

MR. DEPUTY CHAIRMAN : The ques-
tionis :

1. "That at the end of the Motion, the
following be added, namely :—

'and having considered the same, this
House is of opinion that the Central
Government should have a Minister of
Cabinet rank, absolutely in
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charge of the Department of Scheduled
Castes and Scheduled Tribes, belonging
preferably to the community of Sched
tiled Castes and Scheduled Tribes'."

The motion was negatived.

MR. DEPUTY CHAIRMAN : The qus-tion

is :

2. "That at the end of the Motion, the
following be added namely :—

'and having considered the same, this
House is of opinion that the Central
Government should give such guidelines
to State Governments as to have a
Minister absolutely in charge of the

Department of Scheduled Castes and
Scheduled Tribes'."

The motion was negatived,

THE DEPUTY CHAIRMAN : The

question is :

3. "That at the end of the Motion, the
following be added, namely :

'and having considered the same, this
House is of opinion that a tirne-bound
phased annual programme for alround
developmenl  and  upliftment  of
Scheduled Castes and Scheduled Tribes,
be formulated and implemented in

UR1)

time'.
The motion was negatived.

MR. DEPUTY CHAIRMAN :
auestion is .

The

4. "That at the end of the Motion,
the following be added, namely :

'and having considered the same, this
House is of opinion that if the target of
achievement is not fulfilled in time, the
Minister in charge of the Department
should resign'." The motion was negatived.

MR. DEPUTY CHAIRMAN : The ques-
tion is :
5. "That at the end of the Motion,
(he following be added, namely :—

'and having considered the same, this
House is of opinion that the task
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for implementation of tbe targeted
annual programme should be specifically
assigned to administrative officers and

employees  concerned  with  the
Departments'."

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question is

6. "That at the end of the Motion, the
following be added, namely

'and having considered the same, this
House is of opinion that if any employee
fails to achieve the specific task assigned
to him, steps should be taken against the
employee concerned'."

The motion was negatived.

MR. DEPUTY CHAIRMAN The
question is :
7. "That at the end of the Motion,

the following be added, namely :—

'and having considered the same, this
House is of opinion that adequate staff
as required at Headquartei-s and in
States by the office of the Commissioner
for Scheduled Castes and Scheduled
Tribes, should be provided without

" n

delay'.

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

The

8. "That at the end of the Motion, tlie
following be added, namely :—

'and having considered the same, this
House is of opinion that the State
Governments in general and the Central
Government in particular have miserably
failed to implement their own decisions
regarding uplift of Scheduled Castes,
Scheduled Tribes and other Backward

"

Classes'.

The motion was negatived. MR. DEPUTY
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Steep fall In Price of Cotton (Contd.)

MR. DEPUTY CHAIRMAN : Shri Deorao
Patil.

st WISy s wml  fmE, Qe w9
WIET | O &7 W4 @G@mEd A 4 qeew
W 9 aa et fafees mam & @
9 | 3% 9 A % J=T G 6T Q@ 91|

MR. DEPUTY CHAIRMAN : No, he has
replied to Mr. Shekhawat. The next man was

Mr. Deorao Patil when it closed. I know, I was
in the Chair.

it W19 ST FaT: ST &4 faET 3 ¢
A Syaeamfy oA 2 o ¥
Wt witew g it wara ag R

MR. DEPUTY CHAIRMAN : Ifyou
are not satisfied, that is another matter. But he
has replied. I was in the Chair. 1 know what
happened. He did reply. If you are not
satisfied, it is a different question. But he has
replied to Mr. Shekha-wai and 1 closed the
matter there.

Y w1t Tog wiwm=a - 29 AT 3R AW
q aferwrer @ X
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